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Contributory Health Service Scheme

*2198. Shri Jhnlan Slnba: Will the
Minister of Health be pleased to refer 
to the repJy /?iven to starred question 
No. 1518 on the 25th March, 1955 and 
state whether the number of Centres 
opened under the Contributory Health 
Service Scheme is adequate for the 
numy ĉr of persons to be treated?

The Deputy Minister of Health
(St'rimati Chandrasekhar): The num­
ber of centres is considered to be 
more or less adequate at present.

Shri Jhulan Slnha: May I know
whether Grovernment is aware that a 
large number of low paid government 
servants have to come back from these 
dispensaries disappointed because they 
cannot be looked into in due time?

Shrimati Chandrasekhar: In the
beginning there were few such com­
plaints. Of late the complaints are 
nil. So, I think, the scheme is work­
ing successfully,

Shri Jhulan Sinha: May I know if
Government is aware that there are 
also a fairly large number of such low 
paid government servants who did not 
fill their forms in time and so they are 
now being deprived of the benefits of 
the scheme whereas deductions are 
compulsorily made from their pay?

Shrimati Chandrasekhar: 1 take the 
information from the hon. Member.

Dr. Rama Rao: May I know the
total number of doctors employed 
under the scheme and the money that 
Government have .spent on the whole 
scheme in Delhi city?

Shrimati Chandrasekhar: For this
scheme, about 81 doctors have been 
sanctioned and the probable expendi-
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lokhSy on the whole scheme,v inOt 
on the pay of the officers. ¥

Sliri Bliagrivat Jba Avad: May I
know what are the reasons for com­
pelling the offlcers under this Contri­
butory Health Scheme to have treat­
ment only of the allopathic system? 
Have they any chuice to have ayur­
vedic or homoeopathic treatment; if 
not, why not?

Shrimati Chandrasekhar; Since the 
Government of India do not at preseol 
recognise any other system than tht 
modem System, it is not allowed.
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Mr. Speaker: It is a small matter; 
now, it has been finished. There is no 
use going deep into that.

P o l is h in g  ok  R ic e

*2201. Shri Dabhl: Will the Minister 
of Food and Agriculture be pleased to 
state:

(a) whether it is a fact that Govern­
ment have advised the Bombay State 
to modify the latter’s restrictions over 
the quantity of bran permitted to be 
removed in the polishing of rice; and

(b) if so, the reasons therefor?
The Deputy Minister of Food and 

Agriculture (Shri M. V. Krishnappa):
(a) The proposal for the removal of 
bran to the extent of 6 2/3 per cent 
in the polishing of rice was made by 
the Government of Bombay and It was 
agreed to by the Government of India.




